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the
draffed. There are 8o many un-
fortuniite experiencey we meet with.
I ara not coming in his way. It may

~MR. CHAIRMAN: The first thing
is that T am afraid that this is not
a stage for raising this point.

SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): The point of
order Mr. Mavalankar hag raiseq is
that you could convey it to the
Speaker so that in future he would
bear this in mind and give us guid-
ance, '

MR. CHAIRMAN: All these things
have been gone through by the hon.
Speaker. It jg not necessary to con-
vey this o the hon. Bpeaker. More-

over, thig ig not a point of order nor’

can it be raised. In go far a8 public
importance is concerned, he iz not
only raising it due to personal ex-
perience but he has raised the point
regarding the general administra-
tion.

SHRI SHYAMNANDAN MISHRA:
(Begusarai): My submiseion is that
it is of course not in order if one
airy personal grievances. But if
there is a public grievance which

‘¢an be jllustrated by personal ex-

perience, that can be done. That is
exactly what the hon, Member is
seeking to do,” So, at least we should

. be thankful to him for bringing this

boint to the notice of the House,

 Rule $17 vAKA

he ‘basie on ‘which 877 is to
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SPECIAL COURTS BILL—Contd.

MR. CHAIRMAN. Now, we take
up Special Courts Bill. r. J.N.
Sharma was on hig legs the previous
day. He may now continue,

SHRI JAGANNATH SHARMA
(Garhwal): Mr. Chairman, ‘Sir, I
was saying that Mr. Stephen is an
eminent lawyer and I have been in

search of him but he has not come
today.

AN HONBLE MEMBER: His
lieutenent is there.

SHRI JAGANNATH BHARMA:.
He is an eminent lawyer and an able
parliamentarian besides being the
leader of the opposition, He has got
a capacily of producing many things
out of nothing through his argu-
mentg or oratory. But sometimeg it
is not only surprising but it is shock-
ing to hear him. He kmows that the
Special Courts Bill is legally valid,
is morally sound and has constitu-
tional sanction. Still he goes on to
EBY = :

“We are not going to gceept
mentally the verdict of the Special
Court,  The verdict of the ordi-
nary court yes, we will gceept; but
the verdict of the Special Court
before a hand-picked judge, against
a hand-picked accused on g hand-
picked charge, that pre-arranged
justice we will not accept; we wilk
resist {t.”

$ir, it a Judge nominated by the
Chief Justice of the High Court and
concurreq by the Chief Justice of
the Supreme Court can be treated
as hand-picked, then it ig only God
sbove - and Mr. Stephen below Who
coitld name the impaftial and inde-
pendent:‘judge. I just want to re-
mind Mr, Btephen “Did- he raise
dyring Emergency his Ainger when o



